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A BILL FURTHER TO AMEND THE GREATER
HYDERABAD MUNICIPAL CORPORATION ACT,
1955, THE TELANGANA MUNICIPALITIES ACT,
1965, AND THE TELANGANA MUNICIPAL
CORPORATIONS ACT, 1994.

Be it enacted by the Legislature of the State of
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follows:-
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1. (1) This Act may be called the Telangana
Municipal   Laws (Amendment )  Act, 2018.

(2) It shall come into force on such date as the
Government may, by notification, appoint.

2.   In the Greater Hyderabad Municipal Corporation
Act, 1955 (hereinafter referred to as the principal Act),
in section 3,-

(i)  after sub section (3), the following sub-section
shall be inserted:

“(3A)  Notwithstanding anything contained in
sub-section (3), the areas mentioned in Schedule ‘W’
of this Act shall stand included and form part of the
City:

a) where an elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018, is in existence, on the date of expiry of the term
of such elected body;

b) where no elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018, is in existence, on the date of such
commencement.”

(ii) in section 10, after sub section (5), the
following sub - section shall be  Inserted:

 “(6) The State Election Commission shall issue
the notification and schedule for general election and
elections for casual vacancies in Greater Hyderabad
Municipal Corporation in concurrence with the State
Government, which while giving concurrence has to
consider matters pertaining to Law and Order situation,
internal security, availability of police, security
personnel, home guards, central armed police forces
and the logistics of their deployment, availability of staff
for election related duties, availability and procurement
of election related material and premises for polling and
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counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters involving
public interest and any other administrative exigencies.”

(iii) after Schedule ‘V’, the Schedule ‘W’ shall be
added.

3. In the Telangana Municipalities Act, 1965 ( hereinafter
referred to as the principal Act),  in section 2,-

(i)  under clause  (42-a),  the following proviso  shall
be inserted:

 “Notwithstanding anything contained in this clause, the
areas mentioned in  Column No. 3 of Schedule X of this
Act shall be deemed to have been constituted as the
smaller urban area as specified in the  corresponding entry
of column 4 of the said schedule,

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018, is in existence, on
the date of expiry of the term of such elected body.

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018, is in existence, on
the date of such commencement.”

(ii) sub section (2A) shall be omitted.
 (iii)  in section 3 of  the principal Act, after sub-section

(1-A) the following sub-section shall be inserted:
      "(1B) Notwithstanding anything contained in sub-

section 1-A, the areas mentioned in Column No.3 of
Schedule XI of this Act shall stand included and form part of
the area governed by the Municipality shown in the
corresponding entry of Column No. 4 of the said Schedule:
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a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018, is in existence, on
the date of expiry of the term of such elected body;

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018, is in existence, on
the date of such commencement."

(iv) in section 10-B, after sub- section (5),the following
sub-section shall be inserted:

"(6) The State Election Commission shall issue the
notification and schedule for general election and elections
for casual vacancies in all municipalities in concurrence
with the State Government, which while giving concurrence
has to consider matters pertaining to Law and Order
situation, internal security, availability of police, security
personnel, home guards, central armed police forces and
the logistics of their deployment, availability of staff for
election related duties, availability and procurement of
election related material and premises for polling and
counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters involving
public interest and any other administrative exigencies.”

(v)  after schedule IX of the principal Act, the
schedules  X,   XI  shall be added.

 4. In the Telangana Municipal Corporations Act, 1994
(hereinafter referred to as the principal Act), in section 3,-

(i) after sub  section (3),the following sub section shall
be  inserted:

Amend-
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"3A. Notwithstanding anything contained in sub-
sections (2) and (3), the areas mentioned in Column No.3
of Schedule I of this Act shall stand included and form part
of the area governed by the Municipal Corporations shown
in the corresponding entry of Column No.4 of the said
Schedule:

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018 is in existence, on
the date of expiry of the term of such elected body.

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018 is in existence, on
the date of such commencement."

 (ii) in section 11 of the principal Act, the existing
section shall be renumbered as sub-section (1).

(iii) after so renumbered sub-section (1), the following
sub-section shall be inserted.

"(2)  The State Election Commission shall issue the
notification and schedule for general election and elections
for casual vacancies in all Municipal Corporations in
concurrence with the State Government, which while giving
concurrence has to consider matters pertaining to Law and
Order situation, internal security, availability of police,
security personnel, home guards, central armed police
forces and the logistics of their deployment, availability of
staff for election related duties, availability and procurement
of election related material and premises for polling and
counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters involving
public interest and any other administrative exigencies."

(iii)  in the principal Act, schedule -1 shall be added.
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S C H ED U LE  X 

S . N o   N ame  o f the  
D istrict 

Are as to  be  
constitu te d 

S malle r  U rban 
Are a constitute d  

T otal 
wards  

1 2 3 4 5 
1 Jagtial  R aikal  R aikal 9 

2 Jagtial  
D harm apuri 
(Harandla pall i, 
K orandlapal li)  

D harm apuri 
9 
 
 

3 Jogulam ba 
Gadw al  

W addepalle 
W addepalle 

7 
P aipadu  

4 Jogulam ba 
Gadw al  

Alam pur  
Alam pur  

7 
Im am pur 

5 K arim nagar C hoppandandi  C hoppandandi  9 
6 K arim anagar K othapally  K othapally  7 

7 K am areddy 

Yellareddy  

Yellareddy  

9 
Lingaredd y pet  
Gandim as anipet  
D evunpally  

8 K ham m am 

P allipadu  

W yra 

15 
Lalapuram  
S hantinagar of  GP  
Gundrathi  Madug u  
D uddepudi  
S om avaram  (W yra) 

9 Ma habuba bad  D ornakal  D ornakal  7 
10 Ma habuba bad  Mar ipeda  Mar ipeda  9 
11 Ma habuba bad  Thorrur Thorrur 9 

12 Ma habubn agar  

Ma kthal  

Ma kthal 

11 
Garlapal ly  
(R R  C entre) 
C handrapur 

13 Ma habubn agar  
B hootpur  

B hootpur  
7 

Am is tapur 

14 Ma habubn agar  

K os gi 

K os gi 

11 
P othireddypa lly  
Ma lreddy P a lly  
S am pally 
Mas aipa lly  

15 Ma nc herial  

Nas pur 

Nas pur 

25 
Theegalph ad  
Tallapal ly  
S ingapur  

16 Ma nc herial  C hennur C hennur  11 

17 Ma nc herial  
K yathanpal ly  K yathanpal ly  

  
15 

Thim m apur 

18 Ma nc herial  

Luxettip et  

Luxettip et  

11 
Uthkur  
Itikya l  
Mo dela  



March  28, 2018]     TELANGANA  GAZETTE   EXTRAORDINARY       7

19  Me dak  

T oop ran  

T oop ran  

11  
Alla pu r  
B rahm anpa lly  
R ave lly  

20  Me dak  R am ayam pe t R am ayam pe t 9  

21  Me dak  
Nars apu r N a rs apu r  
Hanm an thapu r  9  
Ma lpa rthy   

22  Me dc ha l 
Ma lka j ig ir i  Jaw aharnaga r  Jaw aharnaga r  21  

23  Me dc ha l 
Ma lka j ig ir i  

Aham edguda  

D am m a iguda  

 
D am m a iguda  11  
K undanpa ll y  
(G odum akun ta  G P ) 

 

24  Me dc ha l 
Ma lka j ig ir i  

Naga ram  
N agaram  

11  
R am pa lly  

25  Me dc ha l 
Ma lka j ig ir i  

Is m a ilkhangu da  

P oc ha ram  

11  
P oc ha ram  
Yam nam pe t 
Na rapa l ly  

26  Me dc ha l 
Ma lka j ig ir i  

G ha tkes a r  
G ha tkes a r  

11  
K ondapur  
NF C  Nagar  

27  Me dc ha l 
Ma lka j ig ir i  

G und lap oc ham pa lly  

G und lap oc ham pa lly  

 
 
 
 

7  

K and lako ya  
B as iregad i 
(G ow dave ll y  G P )  
G nanapur 
(G ow dave ll y  G P )  
Arka lguda  (P udu r 
G P ) 

28  Me dc ha l 
Ma lka j ig ir i  

P o tha ipa ll y  

T hum kun ta  

 
 

11  T hum kunta  
D eva ryam ja l  
Uppa rpa lly  

29  Me dc ha l 
Ma lka j ig ir i  N iz am pe t N iz am pe t  

11  

30  Me dc ha l 
Ma lka j ig ir i  B ac hupa lly  B ac hupa lly   

11  

31  Me dc ha l 
Ma lka j ig ir i  P raga th inaga r  P raga th inaga r   

7  

32  Me dc ha l 
Ma lka j ig ir i  

D oo lapa lly  
K om pa lly  

 
11  K om pa lly  

33  Me dc ha l 
Ma lka j ig ir i  

Ma llam pe t  

B ow ram pe t 

 
11  D P  P a lly  

B ow ram pe t 
B ahadurpa ll y  

34  Me dc ha l 
Ma lka j ig ir i  

G ag il lapur  
D und iga l  

9  
D und iga l  



8        TELANGANA   GAZETTE   EXTRAORDINARY          [Part IV-A

35 Nalgo nda  Nakrek al  
(Nagarpanc haya t) Nakrek al    11 

36 Nalgo nda  Vija yapuri  north 
(Nagarjun  s agar) 

Vija yapuri  North  

 

Nandikonda  9 
S unkis hala   

37 Nalgo nda  
C hityala  

C hityal 
 

7 S hivannag udem  

38 Nalgo nda  Haliya ( Anum ula )  Haliya  
 

9 
Ibrah im pet  

39 Nalgo nda  
C handur 

C handur 
 

7 Angad ipeta  

40 Nirm al 
K hanapur (inc ludin g 
T im m apur and 
S ubhas h nagar) 

K hanapur  
 

11 

41 Niz am abad B heem gal  B heem gal 7 

42 P eddapall i  Ma nthani  Ma nthani  9 

43 P eddapall i  
S ulthanabad  

S ulthanabad  
 

9 P oos ala 
S uglam palli  

44 R angareddy  

S ham s habad 

S ham s habad 

 
 
 

21 

K othw alguda  
S atam rai 
O otpally  
Tondupally  
C hinnagollapally  

45 R angareddy  

Turkayam jal  

Turkayam jal  
 

21 

K am m aguda 
R agannaguda  
B rahm anapally  
Thorrur 
Mu naganur  
Injapur  
K oheda  
Um m arkhan D aira  

46 R angareddy  
Ma nikon da  

Ma nikon da  
 

9 P uppalaguda  
Neknam pur  

47 R angareddy  

Nars ingi 

Nars ingi  

 
 
 

11 

K okapet  
Vattinagula pally  
K hanapur  
Gandipe t  
Ma nc hirevula  
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48 

 
 
 
R angareddy  

Bandlaguda  Jagir   
 
 
Bandlaguda  
Jagir  

 
 
 

15 

K is m athpur 
Hyders hakote  
Peeram c heruvu 
Him ayathsagar  

49 R angareddy  

Bongloor  

Adib atla  

 
 
 

9 

Adib atla 
(Adityanagar)  
Kongarakala n  
Ma ngalpa lly  
Patelguda  
R am daspally 

50 R angareddy  

Shankarpally  

Shankarpally  

11 
Fathepur  
S ingapur  
R am anthapur 
Bulkapur  

51 R angareddy  

Thukkugu da  

Thukkugu da  

9 
Sardarnagar  
R aviryal 
Ma nkhal  

52 R angareddy  
Am angal  

Am angal  
11 

Vitta ipally  

53 Sangareddy  
Narayan khed  

Narayan khed  
 

C handkhanpa lly  9 
Ma ns oorpur  

54 Sangareddy  Bollaram  Bollaram  15 

55 
Sangareddy  
 

O sm annagar 

Tellapur  

 
Tellapur  11 
kollur   
Eduranagulap alli   
Velim ela   

56 Sangareddy  Am eenpur  Am eenpur  15 
57 S iddipet  C herial C herial 9 

58 Suryapet  

Nereducharla              

Nereducharla     

 
R am apuram 7 
Narsaigudem  (Netaj i 
nagar) H/o 
D irs hanc harla 

 

R am agiri H/o 
C hillepal ly  

 

59 Suryapet  

Thirum alagiri          

Thirum alagiri      

9 
Ma lipuram  
Nandap uram  
Anantharam  

60 Vikarabad  Parigi Parigi  9 
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61 Vikarabad  

Kodangal 

Kodangal 

7 
Patha Kodangal  
Gundla kunta  
Kondareddy Pal ly  

62 W arangal 
Rural 

W ardhannapet  

W ardhannapet  

 
 
 
 
 
 
 

7 

Konapuram  
Jaggupeta  
D C  Thanda 
Bhavanikunta 
Thanda  
Thallaku nta Than da  
Gubbedi Thanda   
D ubba Thanda   
R ukki Thand a   
Neela giri swam y 
Thanda  

 

C handru Thanda   
63 W anaparthy Kothakota  Kothakota  9 

64 W anaparthy 
Pebbair  

Pebbair  
9 

C helim illa  

65 W anaparthy 
Atm akur  

Atm akur  
9 

Som sagar 
Khanapur  

66 W anaparthy Am archinta Am archinta 7 

67 Yadadr i 
Bhuvanagiri 

Mothkur  
Mothkur  

9 
Kondagadapa  
Bujilapuram  

68 Yadadr i 
Bhuvanagiri 

C houtuppal 

Choutuppal 

15 
Lingojigudem  
Thallas ingaram  
Lakkaram  
Thangadapa lly  

69 Yadadr i 
Bhuvanagiri 

Alair  
Alair  

9 
Bahadurpeta  

70 Yadadr i 
Bhuvanagiri 

Pocham pally 
Pocham apally 

9 
R evanapally  
Mukthapur  

71 Yadadr i 
Bhuvanagiri 

Yadag irigutta  

Yadag irigutta  

 
Pathagutta 
D atharupally GP 
(Partly) 

9 

Peddireddyg udem  
D atharupally GP 
(Partly) 
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72 Siddipet  1.Dubbaka 
2.Dharmajipet 
3. Lachapet 
4.Chervapur 
5. Dumpalapally  
6. Chellapur 
7. Mallaipally 

Dubbaka 

 
11 

73 Ranga Reddy  1.Jalpally  
2.Kothapet, 
3.Pahadishareef and  
4.Balapur part 
Sy.No.140 to 253 

Jalpally 

25 

74 Ranga Reddy Meerpet Meerpet 25 
75 Ranga Reddy Jillelaguda Jillelaguda 21 

76 
Medchal 
Malkajgiri 

1.Boduppal and 
2.Chengicherlla Boduppal 

21 

77 Medchal 
Malkajgiri 

1.Medipally 
2.Parvathapur and 
3.Peerzadiguda 

Peerzadiguda 
21 

78 
Medchal 
Malkajgiri 

1. Medchal & 
2. Athvelly Medchal 

15 
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SCHEDULE – XI  

S.No  Name of 
the District 

Areas to be included Municipality 
into which 
areas are 
included 

Ward No. of the 
Municipality into 
which areas are 

merged 

(1) (2) (3) (4) (5) 
1 Adilabad Anukunta Adilabad 13 

1. Belluri of Arli-B GP  3 
2. Nishan Ghat of Arli-B 
GP. 

3 

Rampur-R 32 
1. NHB Colony of 
Battisavergaon G.P. 

27 

2. Tailors Colony of 
Battisavergaon G.P. 

27 

3. Police Colony of 
Battisavergaon G.P. 

 27 

4. Vivekananda Colony 
of Battisavergaon G.P. 

27 

5. Agra ja Township of 
Battisavergaon G.P. 

27 

6. Adarsh colony of 
Battisavergaon GP. 

27 

7. Bhagath singh Colony 
of Battisavergaon GP 

27 

1. Dasnapur of Mavala 
G.P. 

19 

2. Durganagar of Mavala 
G.P. 

19 

3. KRK Colony of Mavala 
G.P. 

19 

Remaining part of 
Handicapped Colony 

 19 

Attenders Colony  19 
Krishnanagar  19 
Ind iramma Colony  19 

2 Jagitya l Shankulapalli Jagitya l 38 
Govindupall i 10 
Lingampet 27 
TR Nagar 27 

  Dharoor  
(Part of the area only 
proposed for merging 

into Munic ipality)  
{41,45,46,53,54,57,58,10
4,106,107,300,302,303,3
04,314,315,316,317,318,
320,357,358,359,360,36
3,364,366,375,378,383,3

86,391,394}  

 18 
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 Ja g itya l  H a s n a b a d   
(O n ly  la n d s  in  th e  s a id  

S y .N o s )   
{9 7 1 , 9 7 2 , 9 7 3 , 9 7 9 , 9 8 0 , 
9 8 1 , 9 8 2 , 9 8 6 , 9 9 3 ,  9 9 5 , 

9 9 6 , 9 9 7 , 9 9 8 , 1 0 0 7 , 
1 0 0 8 , 1 0 6 3 , 1 0 6 7 , 

1 0 6 8 ,1 0 8 6 ,  1 0 8 7 , 1 0 9 0 , 
1 0 9 3 , 1 0 9 5 , 1 0 9 7 , 1 0 9 8 , 
1 1 1 0 ,1 5 8 9 ,  1 5 9 0 ,1 6 1 6 , 

1 6 1 7 , 1 6 1 8 , 1 6 2 2 , 1 6 2 1 , 
1 6 2 0 , 1 6 8 6 , 1 6 9 4 , 1 6 9 5 , 
1 6 9 6 , 1 7 0 2 , 1 7 0 3 , 1 7 0 4 , 

1 7 0 6 }  

Ja g itya l  2 9  

Ja g itya l  T h im m a p u r 
 (O n ly  la n d s  in  th e  s a id  

S y . N o s )   
{4 1 7 , 4 5 4 , 4 5 7 , 4 5 9 , 4 6 0 }  

Ja g itya l  3  

3  Ja g tia l  Y a k e e n p u r  K o ru tla  2 4  
4  Ja g tia l  V e n k a tra o p e t  M e t p a ll i  2 0  

A ra p e t  1 3  
5  Ja n g a o n  

 
 

S h a m e e rp e t  (A rv in d  
n a g a r )  

J a n g a o n  2 3  

S h a rm e e rp e t (V ika s  
N a g a r )  

2 1  

Y e s va n th p u r  (Y e lla m m a  
T e m p le )  

2  

C h e e ta k o d u r  (R a ji v  
N a g a r )  1  

6   
W a ra n g a l 

R u ra l 

R a jip e t  P a rka l  8  
M a d h a ra m  (S ith a ra m  

p u ra m ) 
1 0  

7  W a ra n g a l 
R u ra l 

K a m la p o o r  N a rs a m p e t 3  

8  K a m a re d d y  A d lo o r  K a m a re d d y  1  
D e va n p a ll y  2 6  
L in g a p o o r  2 4  

P a th a ra ja m p e t 2 4  
R a m es h w a rp a lly  6  

S a ra m p a lly  2 4  
T e k r iya l  3 2  

9  ka m a re d d y  4 t h  C la s s  E m p lo ye e s  
C o lo n y  

B a n s w a d a  6  

  K o ya g u tta  T h a n d a  9  
  V a s a v i C o lo n y  4  
  H a n u m a n  C o lo n y  3  
  2 B H K  C o lo n y   3  

1 0  M a h a b u b a b a
d  

Ja m a n d la p a ll y  M a h a b u b a b a
d  

5  
E e d u la p u s a p a ll y  1  

B e th o le  1 7  
S h a n ig a p u ra m  1 8  

A n a n t h a ra m  1 3  
R a ja lip e t  1 5  

1 1  
 

Jo g u la m b a -
G a d w a l  

Ja m m ic h e d u G a d w a l  8  

Y e n k a m p e ta   8  
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1 2  M e d a k  C h itya la  (P il liko t a la p a lly )  M e d a k  1 2  
Au s u la p a l ly  1  
Au ra n g a b a d  1  

1 3  N irm a l M a n ju la p u r  N irm a l 3 0  
Ve n k a ta p u r  2 7  

1 4  N iz a m a b a d  S rin iva s a  N a g a r B o d h a n  2 7  
Ac h a n p a ll y  1  

1 5  N iz a m a b a d  P e rk it &  K o ta rm o o r  Arm o o r  2 3  
M a m id ip a lly  

1 6  K a r im n a g a r  D h a rm a ram  Ja m m iku n ta  1  
R a m a n n a p a lli  9  

K o th a p a lli  9  
1 7  K a r im n a g a r  B o rn a p a lly  H u z u ra b a d  2 0  

K o th a p a lly  1  
Ip p a ln a rs in g a p u r  1 5  
D h a m m a kka p e t  1 5  

1 8  P e d d a p a ll i  R a n g a m p a lli  P e d d a p a ll i  
 
 
 
 
 
 

 5  
B a n d h a m p a lli  1  
C h a n d a p a ll i  1 5  

P e d d a ka lva la  7  
P e d d a b o n ku r  6  

1 9  R a ja n n a  
S irc illa  

C h a n d ra m p e ta  S irc illa   1  
M u s tip a lli   2 9  
R a g u d u   1  
P e d d u r   1 8  

C h in n a  B o na la   2 9  
B o n a la   2 0  

S a rd a p u r   1 8  
2 0  R a ja n n a  

S irc illa   
T h ip p a p u r  Ve m u la w a d a  8  

S h a tra jp a ll i  1  
Ayy o ru p a l li  1  

N a m p a lli  8  
K o n a ip a ll i  1 9  

H a n u m a n k a p a lly  &  
K a s a y pa l ly  

1 9  

2 1  K h a m m am  R a ji v n a g a r,  H /o  
G .P .S id da r a m  

S a th u p a lli  0 6  

2 2  K h a m m am  D id u g u p a d u  (J ilu g u m a d u )  Ma d h ira  2 0  
2 3  S a n g a re d d y  P o th ire d d yp a lly  S a ng a re d d y  2 1  

C h in ta lp a l ly  2 9  
  P a rt  o f M a lk a p u r G P  o f 

K o n d a pu r M a n da l w ith  
S .Y .N o s .2 1 0  t o  3 6 5  

 2 4  

2 4  S a n g a re d d y  A ll ip u r  Za h e e ra b a d  4  
R a n jo le  5  
H o th i-K  1 2  

C h in n a  H yd e ra b a d  1 2  
P a s ta p u r  4  

T h a m m a d ip a lly  4  
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25  S anga reddy  S iddapu r  S adas ivpe t  12  
  Yuva pu r   12  

26  Ma habubn aga r  Jadc he r la  (K ave ram m ape t) B adepa lly  1  
B u redd ipa ll y  3  

N agas a la  18  
27  N aga rku r noo l  U yya law ada  N agarku r noo

l 
19  

N agano o l  14  
Yenda be tla  7  
D es h itikya l  11  

28  N aga rku r noo l  L ingo tam  Ac ham pe t 19  
P a lkapa l li  18  

P u lija la  2  
N ad im pa ll y  2  
Laxm apu r 3  

G um panpa lly  4  
C hou tapa lly  6  

P o lis he ttipa lly   9  
29  N aga rku r noo l  S an japu r H /o  T a rn ik a l G P  K a lw aku rthy  17  

T h im m aras ipa lly  10  
K otra  T handa  H /o  K o tra  

G P  
4  

30  S idd ipe t  L inga redd ypa ll y  S idd ipe t  1  
P a rt o f M ittapa lly  

(S y.N os .827 to  83 2, 1076  
to  1104 , 11 35  to  11 61 )  

9  

P a rt o f P onna la  (S y. N o .17 , 
18 , 19 , 21 , 35 , 2 , 6 6 , 156 , 

157 , 160  to  193 , 19 7 )  

9  

P a rt o f E ns anpa lly  
(S y.N o .83  t o  95 , 10 2  to  

202, 302  to  334  &  393  to  
395 ) 

23  

P a rt o f C h innagund ave l ly  
(S y.N o .199  to  207 , 285  to  

292  &  300 , 30 2 , 303 )  

27  

31  S u ryape t  K udakuda  S uryape t  34  
B ib igudem  8  
D u ra jpa lly  14  

P illa lam arr i  34  
G andh in aga r  34  
R a in igudem  28  

D has a igudem  14  
K us um ava r igudem  27  
K i dd d 27
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34 Vikarabad 1.Saipur Tandur 9 
2.Malreddy Pally 1 

3.Kokat (Part-Rajiv 
Gruhakalpa & Indiramma 

Housing colony) 

8 

4.Antharam (Part NTR 
colony) 

7 

5.Tandur 15 
6.Rasoolpur 13 

35 Medchal Girmapur Medchal 19 
36 Wanaparthy Srinivaspur (Srinivaspur 

Head Quarter, Bijinigadda 
Thanda, Bonamma 

Thanda, Marrikunta, Bikya 
Thanda, Jangala 

Gudiselu, Agraharam) 

Wanaparthy 20 

Nagavaram  (Nagavaram 
HQ, Nagavaram Thanda) 

24 

Rajanagaram 
(Rajanagaram HQ, 

Bapangeri, Vaddegeri) 

24 

Gopalpet (Narsingaipally 
Habitation of GP 

Thadiparti) 

4 

37 Yadadri 
Bhuvanagiri 

Rayagiri Bhongir 2  
Bommaiapally 19 

Pagidipally 19 
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(2) In the GHMC Act, 1955 the following schedule shall be
inserted after Schedule-V

SCHEDULE – W 
 

S. 
No 

Areas included into 
Greater Hyderabad 

Municipal Corporation 

Ward No. into 
which areas 
are merged 

(1) (2) (3) 
1 Bandlaguda  

(Ramchandrapuram 
Mandal) 

 
113 

2 Sy.Nos.203/2/A/1, 204/A/1, 
206/A/1, 207, 208/A, 
209/A/1, 210, 210/2/1, 211, 
212 and 213/A of 
Manikonda Jagir Village to 
an extent of 857.11 Acres  

 
105 
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(3) In the Telangana Municipal Corporation Act, 1994 the
following schedule shall be added.

S C H ED U L E  –  I 
 

S .N o N am e  o f th e  
D is tr ic t  

Ar e as  to  b e  in c lu d e d M u n ic ip a l 
C o rp o ra t io

n  in to  
w h ich  

a re as  a re  
in c lu d e d 

W ard  N o . o f  
th e  

C o r p o ra tio n  
in to  w h ich  
a r e as  a re  
m e r g e d 

(1 ) (2 ) (3 )  (4 ) (5 ) 
1  K a r im n agar  S a das h ivapa ll i  K a r im n agar  21  

C h in tha kun ta  
(C h in thakun ta ,  
G a ndh in ag a r, 
H a rijan aw ad a , 
P rakas hn aga r , 
R a ng ikun ta )  

 

42  

P a dm anag ar  42  
Ma lkapo o r  (La xm ip u r, 
Ma lkapu r ,  K u rm apa lly 
(Ada rs h naga r)  )  

 
49  

R e ku r th i (  
N ya ta kn ipa lly, 
R e ku r th y )  

 
49   

S e e th ra m p ur  50  
Arep a l li ( Arepa l ly, 
D u bba )  

 50  

T heeg a la g u tta pa l li   4  
B o m m a ka l 
(B om m aka l, 
G u n tu rpa l ly)  

 
7   

Va llam pa had   4  
T h im m ap ur 
(T im m a pur, 
Joga iah pa lly , L MD  
c o lony, Maha tm a  
n aga r , G o llapa lly, 
C h e rlap u r)  

 

26  

A lu g unur   26  
Ma nako n du r  
(Man a kond u r, 
B a n je ru pa lly )  

 
21  

2  K ha m m am  P e dda tha nda  K ha m m am  42  
P o le pa lli  (R a jiv 
G ruha ka lpa )  

 
48  

P o le pa lli  (S a i N a ga r 
C o lo ny)  

 
47  

P o le pa lli  (B h ad rad r i 
C o lo ny)  

 
49  

P o le pa lli  (4 th  C las s  
C o lo ny)  

 
47  

P o le pa lli  (P H C  
C o lo ny)  

 
49  

E d u lapu ram   42  
C h in nave nk a tag ir i   40  
G u rra lapad u   41  
G u d im a lla   13  
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3 Nizamabad Sarangapoor Nizamabad 37 
Kalur  39 
Khanapur  40 
Mubaraknagar  1 
Gopanpally  2 
Pangra  6 
Borgaon(P)  6 
Ram Nagar part of 
Gundaram GP 

 6 

Borgaon (K)  1 
Manik Bhandar  2 

4 Peddapalli Kundanapalli Ramagundam 49 
Lingapur  1 
Elkalapalli (9th & 
10th Wards Only) 

 
44 

Venkatraopalli  39 
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STATEMENT OF OBJECTS AND REASONS

The Gram Panchayats which have acquired urban characteristics and
the peri urban areas which have potential and robust urban features were
identified by District Collectors in consultation with various stakeholders
and recommended either for merger into adjoining ULBs or constitution into
new Municipalities.

It is proposed to include (136) villages or part of villages into (41) ULBs
which are adjacent to Municipal Corporations (05) and Municipalities (36)
and having urban characteristics, after completion of the present term of the
elected body of the Grampanchayat under whose Jurisdiction they fall, into
the jurisdiction of respective adjoining Municipal Corporation and
Municipalities as the case may be to have a continuity of development.

Further, it is proposed to constitute (71)  Municipalities by merging
(173) villages after completion of the present term of the elected body of the
Grampanchayat under whose Jurisdiction they fall, which are having urban
characteristics, to ensure improvement in quality of life to the residents of
these areas and to ensure planned development in long term.

In addition to the above new (71) Municipalities, (07) existing
Municipalities i.e., Jalpally, Jillelaguda, Meerpet, Boduppal, Peerzadiguda,
Dubbak and Medchal covered under various court cases are also now included
into the present Schedule of Municipalities to avoid legal issues.

To achieve the above objects, Government have decided to amend the
Greater Hyderabad Municipal Corporations  Act, 1955, the Telangana
Municipalities Act, 1965, and the Telangana Municipal Corporation Act, 1994.

The Bill seeks to give effect the above decision.

K.T. RAMA RAO,
Minister for Municipal Administration

and Urban Development.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification
in respect of matters specified therein and generally to carry out the purposes
of the Bill and such notification issued, which are intended to cover matter
mostly of procedural in nature, are to be laid on the Table of the Legislature
of the State and will be subject to any modifications made by the State
Legislature.

The above provision of the Bill regarding delegated legislation is thus of
normal type and is mainly intended to cover matter of procedure.

K.T. RAMA RAO,
Minister for Municipal Administration

and Urban Development.
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MEMORANDUM UNDER RULE  95 OF THE RULES OF

PROCEDURE AND CONDUCT OF BUSINESS IN THE

TELANGANA LEGISLATIVE ASSEMBLY.

The Telangana Municipal   Laws (Amendment ) Bill, 2018, after it is
passed by both the Houses of the Legislature of the State may be submitted
to the Governor for his assent under Article 200 of the Constitution of India.

K.T. RAMA RAO,
Minister for Municipal Administration

and Urban Development.

Dr. V. NARASIMHA CHARYULU,
Secretary to State Legislature.


